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Notes of The 
Registry 

Order of The Tribunal 

  Heard both the learned counsels. 

 

Learned counsel for the respondents wants 
to file objection to MA No. 377/2019. He 
may do so within 3 weeks.  

 

Registry to keep a copy of MA No. 377/2019 
in OA 439/2019 by the next date. 

 

List OA 439/2019 separately on 19.11.2019 
after de-linking from CP No. 75/2019. 

 

Copy of this order be handed over to learned 
counsel for the respondents. 

 

 



CP 75/2019 

 

None for the applicant. Heard learned 
counsel for the respondents. He submits that 
in compliance to the order dated 22.2.2017 
passed in OA No. 80/2016, this Tribunal 
directed the respondents to consider the 
representation of the applicant, if still 
pending. It is stated that the said 
representation was disposed of on 28.8.2015 
(Annexure R/4) stating that the applicant is 
not eligible to get the benefit at par with the 
applicants of the said OA. 

 

In view of the show cause reply filed by the 
respondents stating that the order of this 
Tribunal has been complied with, the CP is 
dropped and notices discharged. However, if 
the applicant is still aggrieved by the order 
of the respondents at Annexure R/4, he can 
take appropriate action as per law to 
challenge the said order. 

 

Copy of this order be handed over to both 
the learned counsels. 
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